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In pursuance of clause (3) of Article 348 of the Constitution of Indis, vhe following tran latlon in
English of the Maharashtre Regional and Town Planning (Amendment) Bill. 2013 (L.A. Bill
No. XXXVI of 2013), Intoduced in the Legislative Aszembly on the 11 December 2013, is hereby
published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Principal Secretary to Government,
Law and Judiciary Department.

L. A. BILL No.XXXVI OF 2013.
A RILL
further to amend the Maharashtra Regional and Town Planning Act, 1966.
WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashira was satisfied that
circumstances existed which rendered it necessary for him to take

Mabh. immediate action further to amend the Maharashtra Regional and Town
W;é%f Planning Act, 1966, for the purposes hereinafter appearing; and,
Mah.Ord. therefore, promulgated the Maharashtra Regional and Town Planning

XVof (Amendment) Ordinance, 2013, on the 4th October 2013;

2013.
AND WHEREAS, it is expedient to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Sixty-fourth Year
of the Republic of India as follows:—
1. (I) This Act may be called the Maharashtra Regional and Town Qho:tmtle and
Planning (Amendment) Act, 2013. commencement.
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(2) It shall be deemed to have come into force on the 4th October 2013.

Amendment of 2. In Chapter III of the Maharashtra Regiona}l and>‘ qun Planning Mah.
sub-headingof Act, 1966 (hereinafter referred to as “the principal Act”), under the X;?;YII
ChapterlIlof 1 0,4ino “ DEVELOPMENT PLAN” for sub-heading “(@) Preparation, ° 66.
Mab. XXXVIT bmission and sanction to Development plan.”, the following sub-heading

of 1966. 5% )
shall be substituted, namely:—

“(a) Declaration of intention, preparation, submission and sanction
to Development plan.”.

Amendment of 3. In section 21 of the principal Act,—
section 21 of (@) in sub-section (2), for the words “prepare a draft Development
Mah. XXXVI1 plan and publish a notice of such preparation in the Official Gazette”
of 1966. the words “declare its intention to prepare a draft Development plan,
prepare such plan and publish a notice of such preparation in the
Official Gazette”. shall be substituted;
() In sub-section (4),—

(1) for the words “If the draft Development plan is not submitted”
the words and figures “If the declaration of intention to prepare
a Development plan under section 23 is not made or if the draft
Development plan is not submitted” shall be substituted;

(2) for the words “the concerned Divisional Deputy Director of
Town Planning or an officer nominated by him who is not below the
rank of Assistant Director of Town Planning may, after carrying out
the necessary survey of the area and preparing an existing-land-use
map in consultation with the Director of Town Planning”, the words
“the concerned Divisional Joint Director or Deputy Director of Town
Planning and Valuation Department or an officer not below the rank
of an Assistant Director of Town Planning nominated by him, as the
case may be, may, after declaring the intention, carry out necessary
survey of the area and prepare an existing-land-use map in consultation
with the Director of Town Planning and” shall be substituted;

(¢) in sub-section (4A)—
(I} the figures “23,” and “28”, shall be deleted ;

(2) for the words “the concerned Divisional Deputy Director of
Town Planning or an officer nominated by him who is not below the
rank of Assistant Director of Town Planning”, the words “ the concerned
Divisional dJoint Director or Deputy Director of Town Planning and
Valuation Department or an officer nominated by him not below the
rank of an Assistant Director of Town Planning, as the case may be”
shall be substituted ;

(3) the following provisos shall be added, namely :—

“Provided that, the said officer shall exercise all the powers and
perform all the duties of the Planning Authority within such period
as may be specified by the Director of Town Planning, by an order,
having regard to the stage of preparation of Development plan:

Provided further that, the period specified under the first proviso
shall not exceed the original period stipulated under the relevant
section.”.
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4. To section 25 of the principal Act, the following proviso shall
be added, namely:—

“Provided that, the period so extended shall not in any case
exceed one year in the aggregate.”.

5. In section 26 of the principal Act, in sub-section (I),—

(a) before the first proviso, the following proviso shall be inserted,
namely :—

“Provided that, in case of a-Municipal Corporation having population
of ten lakhs or more as per the latest census, the period for inviting
objections and suggestions shall be sixty days from the date of notice
in the Official Gazette:”;

(b) in the existing first proviso, for the words “Provided that”
the words .“Provided further that” shall be substituted;

(c) for the existing second proviso, the following proviso shall be
substituted, namely :(—

“Provided also that, the period so extended shall not in any case,
exceed— '

(i) twelve months, in the aggregate, in case of a Municipal
Corporation having a population of ten lakhs or more as per the
latest census figures, and

(i1) six months, in the aggregate, in any other case.”.

6. In section 28 of the principal' Act,—

(@) in sub-section (2), for the second proviso, the following proviso
shall be substituted, namely :—

“Provided further that, where the Divisional Joint Du‘ector or Deputy
Director of Town Planning and Valuation Department or an officer
nominated by him under sub-section (4) of section 21, as the case
may be, exercises the powers and performs the duties of the Planning
Authority, then the Planning Committee may consist of such Divisional
Joint Director or Deputy Director or, as the case may be, of such
officer.”;

(b) in sub-section (3), for the words “not later than two months
from the date of its appointment” the words “within a period of two
months from the date of its appointment or within such extended period
as the Planning Authority may specify” shall be substituted.

7. In section 31 of the principal Act,—

(a) in sub-section (1), for the first proviso, the following proviso
shall be substituted, namely:—

“Provided that, the State Government may, if it thinks fit, whether
the said period has expired or not, extend from time to time, by
notification in the ‘Official Gazette, the period for sanctioning the draft
Development plan or refusing to accord sanction thereto, by such further
period not exceeding ,—

(i) twelve months, in case of a Municipal Corporation having a
population of ten lakhs or more as per the latest census figures, and
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(i) six months, in any other case,
. . . C
as may be specified in such notification:” ;

(b) in sub-section (2)—

(i) for the words and figure “Class I officer” the words and letter
“Group A officer” shall be substituted;

(ii) after the words “ to the State Government” the following shall
be inserted, namely:—

“within one year from the date of publication of notice under
the second proviso to sub-section (1)7

(¢ to sub-section (3), the following provisos shall be added,
namely :— _

~ “Provided that, the time-limits as provided in sub-sections (I) and

(2) shall not apply for according sanction to the modifications published
under sub-section (7):

Provided further that, the Government shall take final decision
regarding such modifications within one year from the date of receipt
of the report from the officer appointed under sub-section (2).”.

8. For the removal of doubt it is hereby declared that,—

(@) where the provisions of the principal Act, prior to its amendment
by the Maharashtra Regional and Town Planning (Amendment) Act,
2013 (hereinafter referred to as “the said Act”) do not fix any time-
limit for doing anything, the time-limit for doing such thing fixed in
accordance with the provisions of the principal Act, as amended by
the said Act, shall be reckoned from the date of commencement of
the said Act;

(b) where the provisions of sections 21, 25, 26, 28 and 31 of the
principal Act, prior to its amendment by the said Act, provide for
time-limit for doing anything, which has been revised by the said Act,
the additional period, if any, due to such revision shall be reckoned
from the date of expiry of the original time period obtaining in the
relevant provision, prior t¢ the amendment of the principal Act by
the said Act, or the date of commencement of the said Act, whichever
is later.

9. (I) If any difficulty arises in giving effect to the provisions
of this Act, the State Government may, by order published in the
Official Guazette, give such directions, not inconsistent with the provisions
of this Act, as may appear to it to be necessary or expedient for
the purposes of removing the difficulty:

Provided that, no such order shall be made after the expiry of
a period of two years from the date of commencement of the Maharashtra
Regional and Town Planning (Amendment) Act, 2013.

(2) Every order made under sub-section (I) shall be laid, as soon
as may be, after it is made, before each House of the State Legislature.

10. (I) The Maharashtra Regional and Town Planning (Amendment)
Ordinance, 2013 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance,
shall be deemed to have been done, taken or; as the case may be,
issued under the corresponding provisions of the principal Act, as

amended by this Act.

of 2013.

of 2013.

Mah.
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of 2013.
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STATEMENT OF OBJECTS AND REASONS

Sections 21 to 31 of the Maharashtra Regional and Town Planning
Act, 1966 (Mah. XXXVII of 1966), deal with the preparation, submission
and sanction to Development plan. By the Maharashtra Regional and
Town Planning (Second Amendment) Act, 2010 (Mah. X of 2011), which
has come into force on the 5% April 2011, the time-limits for preparation,
submission and sanction to the Development plan have been revised,
with a view to expediting the process therefor so as to complete the
same within a period of three and half years to four years.

2. The Act provided uniform time-limits for completing the various
stages of preparation, submission and sanctioning of Development plan,
irrespective of whether such plan is for a small town or a Metropolitan
City like Mumbai. It was noticed that the planning authorities of the
bigger cities, having regard to area, rapid urbanization and the complex
problems arising therefrom, were experiencing time-constraints in
preparing the Development plans and submitting them for sanctioning
within the stipulated time-limits. It was also observed that, the time-
limit of thirty days obtaining in sub-section (I) of section 26 of the
Act, for inviting objections and suggestions, was not adequate for big
cities.

3. The work of preparation of the revised draft Development plan
for Brihan Mumbai was then in progress and having regard to the
above circumstances, the Planning Authority had conveyed that it may
not be possible for it to publish the draft Development plan within
the statutory time-limit. In the light of the above, it became necessary
to incorporate suitable provisions in the said Act, for granting extension
of stipulated time-limits for the bigger cities having population of ten
lakhs or more as per the latest census. It also became necessary to
incorporate provisions for removal of doubt regarding application of
the amended time-limits.

4. As both Houses of the State Legislature were not in session
and the Governor of Maharashtra was satisfied that circumstances existed
which rendered it necessary for him to take immediate action further
to amend the Maharashtra Regional and Town Planning Act, 1966
(Mah. XXXVII' of 1966), for the purposes aforesaid, the Maharashtra
Regional and Town Planning (Amendment) Ordinance, 2013 (Mah. Ord.
XV of 2013), was promulgated by the Governor of Maharashtra on
the 4th October 2013.

5. The Bill is intended to replace the said Ordinance by an Act
of the State Legislature.

Mumbali, PRITHVIRAJ CHAVAN,
Dated the 24" November 2013. Chief Minister.
T AIS-9&-2.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

The Bill involves the following proposals for delegation of Legislative
power, namely —

Clause 3(a).—This clause which seeks to amend sub-section (2)
of section 21 of the Maharashtra Regional and Town Planning Act,
1966 (hereinafter referred to as “ the principal Act ”), empowers
the Planning Authority to declare its intention to prepare a draft
Development plan, prepare such plan and publish a notice of such
preparation in the Official Gazette.

Clause 7(a).—This clause which seeks to amend sub-section (1)
of section 31 of the principal Act, empowers the State Government
under the first proviso, to extend by notification in the Official Gazette,
the period for sanctioning the draft Development plan or refusing
to accord sanction thereto, by such further period not exceeding,—

(i) twelve months, in case of a Municipal Corporation having
a population of ten lakhs or more, as per the latest census figures,

and
(i) six months, in any other case.

Clause 9.—This clause empowers the State Government to remove,
by an order published in the Official Gazette, any difficulty which
may arise in giving effect to the provisions of this ‘Act, within a
period of two years from the date of commencement of this Act.

2. The above-mentioned proposals for delegation of legislative power
are of a normal character.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM
JAGANNATH GOSAVI, PRINTED AT GOVERNMENT PRESS, CIVIL LINES, NAGPUR 440001 AND PUBLISHED AT
DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUELICATION 21-A, NETAJI SUBHASH ROAD, CHARNI
ROAD, MUMBAI 400 004.
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